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Record of Proceedings

Case was called out for virtual hearing.

2. The Petitioner had filed IA No0.6/2020 for amending the petition and the same was
allowed by the Commission vide RoP dated 25.2.2020 and the IA was disposed.
Accordingly, the Petitioner filed amended petition on 27.7.2020.

3. The learned counsel for the Petitioner submitted that the bidding process for installation
of the FGD system is in final stages and it is expected to be completed by January 2022.
The details of the final award along with firmed-up hard cost will be placed on record by way
of an affidavit after its finalisation. He submitted that the pleadings are not complete in the
matter and the Respondents may be directed to file their reply to the amended petition.

4. Learned counsel appearing on behalf of Bihar Discoms submitted that the reply to the
amended petition has been filed by it.

5. Learned counsel appearing on behalf of GRIDCO sought time to file reply to the
amended petition.

6. Learned counsel appearing on behalf of Uttar Haryana Bijli Vitran Nigam Ltd. (UHBVNL)
and Dakshin Haryana Bijli Vitran Nigam Ltd (DHBVNL), Respondent No. 2 and 3
respectively and learned counsel for GRIDCO submitted that CEA had directed the
Petitioner to involve the stakeholders/ procurers in the process of bidding. The Respondents
submitted that the direction of CEA has not been followed by the Petitioner.

7. The Commission directed the Petitioner to complete the process of award and place on
record the final hard cost and the details of award on affidavit as soon as it is finalised. The
Commission further directed the Petitioner to involve the stakeholders/ procurers in the
process of bidding as per the directions of CEA and the stakeholders/ procurers may raise
their concerns, if any, with the Petitioner. The Commission further directed the Petitioner to
provide the following information on affidavit, along with the above said information, with an
advance copy to the Respondents/ beneficiaries:

a. Iltem-wise breakup of initial amount in the project cost allocated for environmental
measures.

b. The technology finalized for implementation of FGD. In case, the same was not
identified, which technology was indicated in the NIT already issued.

c. The Petitioner's communication with CEA along with relevant documents, including
CEA’s letter dated 25.3.2019.

8. The Respondents to file their reply, if any, to the information to be filed by the Petitioner
within 15 days of receipt of the same. The Commission observed that no further extension of
time will be allowed and directed the parties to comply with the specified timeline.

9. The matter shall be listed for hearing in due course for which a separate notice will be
issued.

By order of the Commission
sd/-

(V. Sreenivas)

Deputy Chief (Law)
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